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Office of the |
- General Manager (P)
Maligaon. Guwahati-11

No.El170/LCN$[567/05(Lopée) | © Date:03-05-2005

- To, . :
The Deputy Reglstrar
Central Administrative Tnbuna!
~ 'Guwahati Bench, Rajgarh Road» :
- Bhangarh, Guwahat; Lo Lo

Si'e - - Sub:- Compliance of Judgment/ order
| . © - dt. 28-02-2005 in OA No .53/2005.
Sri. B. Kalita & Ors -VS- UOI

As directed by the Hon'ble Central Administrative Tribunal/ Guwahati Bench
vide judgment/ order dt..28-02-2005 in OA No.53/2005 the competent authority i.e.
the Chief Personnel Officer/A., N.F. Ry, Maligaon has gone through the case
thoroughly mcludmg the representanons submitted by the applicants as directed by
the Hon’ble Tribunal and has disposed of the same after due consideration with the
speaking order. A Xerox copy of the speaking order is enclosed herewnth for kind
perusal of Hon'ble Tnbunal please

DA: As above. - | M@%/
A - ' (B Sarma ) 2o

N B Asstt. Personnel OfﬁcerILC
4@ f\/& R ~ for General Manager(P)/ MLG
W IR ' .




Sub: Speaking order in compliance with the Hon'ble CAT/GHY's
order dt. 28.2.05in O.A. No.53/05, Shri B. Kalita &
Others- Vs.-U.0 1, ' '

1
i

I have gone through the »re»presentation submitted by the 16 employees

who filed O.A. No. 53/05 and Hon'ble CAT'’s orders passed on 28.2.05 on the
- sald QA ’

The brief history of the case is as under as per the r?cords:~

While initiating the selection for filling up of vacancies in SE/Drawing in
scale Rs. 6500-10500/-, there were some inadvertent mistake committed in
calculation of vacancies . for éonducting selection. ‘Hence, there were
conespondences  between  G.M.(P)/Open  Line and  Construction
Organisation/N.F.Railway besides there were representations from N.F.R.E.U.
and N.F.R.M.U. Hence, considerablé delay has been taken place and in the
meanwhile the orders for restructuring issued by the Railway Board which has
totally. changed the scenario of the selection. Finally the selection of
S.E./Drawing has been completed and orders for promoting 08 employees (6
vacancies for Construction Organisation and 02 vacancies for Open Line) have
been issued vide fetter No.E/254/21/Pt.INl (E) dt. 4.4.05 however, subject to out

come of the OA No. 53/05. Hence, | feel that the N.F.Railway Administration has
correctly followed the rules and procedure for conducting the selection for the

post of 8.E./Drawing and no injustice-has been done to the 16 applicants in
question. - )

| have gone through representation in detail wheréin following are the
three major aspects they raised :- . '

1. The assessment of vacancies has not been done properly.

2. There were representations of employees through unions which were
" not replied. - -

3. Reduction of vacancies from 19 to 8 without giving any weightage to

- the letter dt. 6.1.04 issued by the Railway Board and the letter dt
~ 27.4.04 issued by the G.M./CON/Maligacn. ' -

The following will satisfy the aspects raised by the applicants:- -

1. Regarding vacancies, a lot number of correspondences have been
seen in the records right from the notification issued on 16.9.02 and

, . which was revised by another notification dt. 28.10.02, because of
less number of SC candidates allerted in the notification dt. 16.9.02.
Further, no other changes in the vacancies in the notification dt.
16.9.02 and 28.10.02. Hence, it is further to be stated that there is no
iregularities committed By the administration by calling the JE/I who

were promoted on 30.4.02 alongwith the applicants who are very
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senior to these recently promoted employees. It is pertinent to mention

that the applicants have not quoted any rules violated by the

N.F.Railway Administration by calling these JE/I who have been
recentiy promoted. '7

*

. Regarding point No.2, the applicants represented‘_that their grievance

sent through N.F.R.E.U. was not replied. In this regard, it is to be
stated as mentioned in the brief history of the case, the selection for
SE/Drawing is delayed because of either N.F.R.E.U.'s representation
(or) N.F.R.M.U.’s representation. Based on their|representations, the
process of selection has been reviewed by the officers at various levels
and finally the competent authority-had decided to hold the selection
but before implementing the decision for holding the selection Railway
Board  issued restructuring orders ‘vide letter dt. 6.4.04 for
implementation. As per these instructions, the selections which were
not finalized as on 1.11.03 are to be-cancelled and the restructuring
order rules are to be followed. Hence, the action taken by the
Administration for implementing the restructuring order superseding

selection proceedings initiated is justified and there is no grievance on
this ground also. '

. Regarding‘ point No3, reduction of vacancies from 19, the following

facts are seen in the records: R

GM/CON vide letter dt. 27.4.04 had informed 18 vacancies in the
category of SE/Drawing and one higher grade vacancy and therefore
total vacancies advised by Construction Organisation was 19. The
vacancy available in Dy.CE/Br./Line had been taken into consideration
There was no vacant post of SE/Drawing in NBQ Workshop. There
was no vacancy in SE/Drawing in Open Line. However, there were

- two resultant vacancies in SE/Drawing: In order to correctly arrive at

the number of vacancies for which selection was to be held and also to
ascertain the views, a joint meeting with both the recognized Unions
was held in 17.12.04. CE/CON/H informed that'CON Organ. was not
permanent organization and requirement of men vary based on
projects on hand. CE/CON/II had further informed in the meeting that .
though the CON. Organ. had indicated 19 vacancies, the same had
gone down and at present there were only 6 vacancies which were
required to be filled up. Therefore; it was decided in the meeting that
the selection would be heid for filling up of 8 vacancies i.e. 2 for Open
Line and 6 for CON. Organ. and accordingly selection was completed
and 8 employees have been promoted to the post of SE/Drawing.
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4, Finally, regarding the16 applicants’ request for the administration either

_ 1o conduct the selection based on the vacancy position vide letter dt. 27.4.04 for

19 vacancies (or) to hold selection as per the notification dt. 28.10.02 ( it is
erroneously mentioned by the applicants as 28.10.04) without calling the junior
JE/, it is to be stated that as already explained in detail, the administration has
not violated any rules in reducing the vacancies from 19.to 08 as a conscious
decision had been taken to conduct the selection for 08 ( 6 for Construction

Qrganisation and 02 for Open Line)as workcharged post in the Construction
QOrganisation varies from time to time and hence, the vacancy has reduced from
19 10 6. Also, the applicants have not quoted any rules violated by the

“Administration in calling their juniors JE/I employees for the selection. As per the

records, they have been correctly called for the SE/Drawing selection at that time
when the notification was issued on 28.10.02 and 2211102 . Aiso it is further
mentioned that restructuring orders mentioned by the lapplicant is correctly

followed and finally order was issued on 4.4.05 for 08 employees in JE/I subject
to the out come of the O.A. No. 53/05. . "

Hence, | find that there is no violation of any rulés and procedures by

conducting the SE/Drawing selection and accordingly, the applicants may be
advised. , .’

{
Lo %'Q/\g‘ I)r
. (V. Pitchairaju ) '
Chief Personnel Officer/A.

ToEmee mrer e =



* CENTRAL.ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH. ~

0.A. No: 5372005

DATE OF DECISION 28.02.2005

Sri Bhabardra. Kalita & Ors. o © APPLICANT(S)
 MsU.Das a ADVOCATE FOR THE -

APPLICANT(S)

- VERSUS - * -

The Union of India & Ors. 'RESPONDENT (S)
Mr.JL. Sarkar -  ADVOCATE FOR THE
" | , ~ RESPONDENT(S)

THE HONBLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.
THE HON’BLE MR.

1. ‘Whether Repérters of local pabers _xﬁay’be allowed to see the judgment?
2. To be referred to the Reporter orhota ?
3. Whether their Lordships wish to see the fair copy of the judgment? -

4. Whether the judgment is to be circulated to the other Benches?

| Judgment delivered by Hon’ble member (A).




>

N
P
.

‘ Orxgmal Appllcatlon No 53/2005

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

A

Date of Order This the 28" day of February, 2005

THEHON'BLEMR.K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. Sri Bhabananda Kalita -
2. Jhama Sarkar,

3. Bhabananda Patgiri

4. Namita Hazarika

S.
6
7
8
9.

‘

Dhruba Pd. Sengupta

. Rajani Kt. Sarma

. Rajat Ranjan Deka
.. Surgjit KrRoy -

- Swapan Kr Dey

10.Pradip Kr.Singha
11.Gauranga Dey,
12.Khalil Ansari,
13.BhubanCh. Das
14 . Jitu Hazarika
15. Talzuddm Ahmed

All the apphcants are workmg as JE-I in the ofﬁce of the General Manager

(Con/P) GM (P) N.F. Razlway

By A_dvoca,te Ms. Usha Das.

: Vers'u's -

. Union of Indlam
' Represented by the Secretaxy to the

- Govt. of India, Ministry of Railways,

»'Ra'i'l Bhawan, New Delhi.

AThe General Manager(P) :
NF leway Mahgaon Guwahau

,_ The General Manager- (Con/P)
NF Railway, Mahgaon
' Guwahau '

. The CP D E, NF Railway,
- Maligaon, Guwahati

. The Deputy C‘hlef Personnel Officer (Con)

NF Railway, Maligaon, Guwabhati.

By Advocate Mr. JL Sarkar for Railways.

Y

Applicants

.. Rgsporfdents.

B N




ORDER

K.V PRAHLADAN MEMBER (A_r);_

Heard Ms. U Das, leamed counsel for the- applicants and also Mr. JL

| Sarkar, leamed qourrsel for the respondents. ‘

/mb/

2. 'The application is disposed of with a direction that tlie applicants shall

~ submit a represe'ntation to the'respohdénfs listing out their gﬁev.an'cés‘ within 15

days from the date of recelpt of thxs order The req)ondents shall glve reply w1thm
two months ﬁom the date of receipt of such representatlon thle exammmg the

representatlon of the applxcants, the respondents shall be taken mto consxderanon
aA Parsswsn _:f"

the letter dated 27.04 2004%nd the vacancy position in that letter. The reply shall

be self-contamed, reasoned and s_peakrng. The respondents to file comphance

report after two monﬁhs. List on 02.05.2005 for compliance report.

—

A copy of thls order be ﬁ.tmrshed to Mr. JL. Sarkar, learned counsel for

the raspondents

\(‘)\/W
(K.V.PRAHLADAN)
- ADMINISTRATIVE MEMBER
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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

- (An application under Section 19 of the Administrative Tribunals Act 1985).

* ORIGINAL APPLICATIONNO. /2005,

1. SriBhabanaiuIaKaJita
2. Jhmas;i}kar,? .
3. Bhabanandapaxgi'ﬁ |
4. NamitaHazarika
5. Dhmba?d Sengupta’
6. RajniKt. Sarma |
7. Rajat Ranjan Deka. -

8. Suraj_it.KrRoy”
9.‘SwapanKrlRoy B
10. Pradip Kr.Sinha
11. Gauranga bey,

12. Khalil Ansari,

13. Bhuban Ch. Das
| 14. Jitu Hazarika
15: Tmzuddm Ahmed |

All the applicants are workmg as JE-I in the office of theGeneraI Manager (Con/P) M U’) e
N.F. Raxlway Maligaon, Guwahati.
Appizcants

- Versus,— |
1. Union of Indla, .
Represented by the Secretaty to the
Govt. of India, Ministry of Railways,
Rail Bliawan, NewDelhi.

2. The General Manager(P) o , ERRRIR
N.F.Railway, Mahgaon Guwahan ' F
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The General Manager (Con/P)
N.F.Railway, Mahgaon '
‘Guwahati.

The C P D E, N.F Railway,
Maligaon Guwahati -

The Deputy Chief Personnel Oﬁ'lcer(Con)

“N.F.Railway, Maligaon, Guwzhati.-

'DETAILS OF THE APPLICATION :

in the year 2000 itself. |

4.1

Particulars against which this application is made :

This apialication is filed against the action of the regpondents-in not.hol‘ding ,

the select.ion' for the post of SE even though they have been qualified for the same

LIMITATION :

This applicants declare that the instant application has been filed within the
limitation period prescribed under Section 21 of the Central Administrative

Tribunals Act 1985. |

JURISDICTION :

' The applicants further declare that the subject matter of the case is within the

jurisdiction of the Administrative Tribunal.

FACTS OF THE CASE :

That the appllcants are citizen of India and resident of Guwahah Mahgaon

hence they are entttled to all the rights, privileges and protection as guaranteed ,

by the Constltutnon of India and laws framed thereunder. 'I_'he claims and'

reliefs sought for by the applicants in this application is same, hence they pray

before thts Hon’ble Tribunal to jom togetherin a smgle application invoking

Rule 4(5) (a) of the Adm mlstratlve Tribunal (Procedure) Rules 1987.

' _.‘V\ d. A A nsater

o
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That the applicants before this Hon’ble Tribunal are presently holding the post

of JET in the drawing and design cadre of Construction organization, Civil

Engineering Depaxtment under GM/Con/MLQG (Hq. Unit). The applicants are
eligible for the next promotion to the post of SE/Drawing w.ef. 15.7F. 2000
A chart showing the service pérticulats of the applicants is annexed

het'eWith and marked as Annexure-1.

That the apphcants beg to state that the next post promotlonal postie SEisa

'selectlon post. The Respondents had issued an’ order beanng

No. E/254/21/III/Pt IV(E) dated 28.10.02 to hold the selection for the post of

SE/DRG in scale of  Rs.6500-10500/- agamst Direct Recmlt(DR) and

Departmental Promotion (DP) quota of Civil Engineering Department to fill

) up'the vacancies in the categories of ‘SE/Drawing‘ and SE/DRG. By the said

order the applicants were also called for' the said selection and notiﬁcation had

vbeen issued ca.llmg the applicants alongmth other employees to appear in the

said selectmn
" A copy of the said order dated 28.10.2002 is annexed herewith and

marked as annexure-2, -

_ That the' applicants beg to state that the Respondents while postponixtg the

earlier seleetion . have issued another order bearing

No. E/254/C/SelectmnIDRG/NG PLII dated 3.12.02 in supersession of

| GM(P)/MLG’S notlﬁcatlon of even number dated 28.10.02 by which it was

decided to hold the selectmn for ﬁllmg up the total vacancies of 18 posts in

. the categories of -SE’Drewing. By the said ofder the applicants were again

called to appear in the said selection.
A copy of the said order. dated 3.12.02 is annexed herewith and

~ marked as Annexure- g

Qf\d« 4(\(\4(\;{' A—o&aoﬁ,\( "
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4.7

4.8

That the applicants beg to state that the applicants expecting for the said selection

- and they had been 'visiting the office of the respondents regarding»holding of the

said selectmn but nothmg was commumcated to the apphcants On vmtmg the -

office of the respondents the applicants could come to, knowthat the selectxon whxch .

* was scheduled to be held had been pogtponed again.

That the applicants beg.to state that iﬁ continuatiqn to the 'GM(P). MLG’s
notification of even number da£ed 22.11.02 the Respondents have issued another
notiﬁ‘catiop bearing No.E!254;’21/III{Pt.IV(E) dated 5.1.04 by which it kras been
decided to hold tlhe selection for ﬁlling up the vacancieé as mentioned in the earlier

notification dated 3.12.02. In fact in that selection also the applicants name

“appearéd: in the list of name of the candidates against DP quota. .

- That the applicants beg to state that ,while they were waiting for the said selection

!

the respondents issued another order dated 28.1.2004 by which the office

notification dated 5.1.04 has been postponed till further order without assigning any

reason.
| si1loy |

Cm—(um of the said ordeqdated 28 1.04 . annexed herewith and marked

asAnnexure: W onnd L\ A | ' -

That the Ratlway Board has issued a notification bearing No.PC—III(2003/CRC/6

" dated 6.1.04 by {Nhich restructuring has been done in certain Group C and D cadres.

As per the said order

“All'vacanci'es arising out of the restructuring should'b'e filed up by
senior employees who should be given benefit of the promotlon we.f
01 11.2003 whereas for the normal vacanc1es ex1stmg on 01 11.2003
Jumor employees should be posted by modtfied selectlon procedure‘bnt

- they wxll get promotlon and higher pay from the date of taKing over the ‘
posts as per normal rules. Thus the specxa] benefit of the promotmn
we.f. 01.‘1'1.2003 is available only for vacémcieis mié{ng out -of

C e
N
AR

“5!

\N\d K\Aq\u m
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4.10

411

4.12

~8

s

‘restructuring and for other vacancies the normal rules of prospective
pi'ometion from the date of filling up of vacancy will apply.”
. A copy of the seid order dated 6.1.04 iz annexed herewith and_.

. o~

marked as Annexure- -

That as per the ordet dated 6.1.04 issued by the leway Board the General Manager
(P), Mahgaon wrote a letter to the'General Manager (Cou/'Mlg) N. F>leway askmg
to furnish the grade wise vacancy position  of drawing and design ‘cadre of |
construction orgeu'iiatiou of Civil Engiueering ﬁepartment (Hq. Unit) as on
1. 11 2003

. A copy of the letter dated 26.4.04 is annexed heremth an marked as

Annexure- 8

That actmg on the afox esaid letter dated 26 4.04 the General Manager/ConfMLG has

- written a letter bearmg No. E/ZSd/C/Selectlon/DRG/NG Pt dated 27.4.04 to the

GM/P/MLG, NFRmiway, Mal:gann apprxsmg the vacancy posxtmn in"a chart '
showing the same under the department of GM/Con/MLG (Hq.Unit).
A ‘copy of the letter dated 27.4.04 alongwith the chart and the list is

m;neked herewith and marked as Annexure- P

That the applxcants beg to state that as per the vacancy shown by the GM/Con/MLG _

the General Manager(P} MLG has 1ssued an office order dated 28.10.04 five

: SE/Drg have been temporarlly promoted to officiate as SSE/Drg. But in case of the"

present appltcants nothmg has been done t:ll date.
A copy of the said promotion order dated 28.10.04 is annexed"herewitﬁ"

and marked as Annexure- ‘ 4

“That the apphcants beg to state that the applicants through the Union of has taken up

the matter and txme to time correspondences have been made in this regard But no

fruitful result has come out. The applicants are eligible for the next hxgher gr age in

g Liallf Arend .
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4.14

4.15

4.16

/R

the year 2000 and th‘e.R.esponden'ts have been issuing notification one.after another
postpon'ihg gelection one after another. Since 2002 the Respondents ﬁaﬁe ‘been
proposing to ﬁold the selection but till: date no selection has been held for the
reasoné beét known fo tﬁem. All the appliCafxts are eligible for the said selection for
the post of SE/Drawing only due to non hoiding of the _said selection they have been
denied their dué pfomotion after selection.

That th; applicants beg to state that Being a model employer the Respondents‘are
duty bound to hqld Qelecfion in time ag there are posts which have béen falling
vacant sinc’eA2-002 itself as per the notification issued by ihe,Resp;ndents.

That tﬁéiappliééhts 'beg to state that now the Respondents'are sought to prdmgte 8
persons withouf holding any selection. If the respondents have beeﬁ taken tﬁis
decision as per I'{ailway‘ Board’s order dated 6.1.04 then there should have been 19
posts (vacant) as shown by GM/Con/MLG as on 1,11,2003,. 'I?xe respondents have

4 .

taken this decision ignoring the order.issued by the Railway Board as well as the

order dated 27.4.04. In that vie@' of thie matter the applicants pray before this

Hon’ble _Tribunal/ for an interim direcﬁtio'n‘ not to promote any pergon till ﬁnalisation
of this O.A., otherwise this wili'c‘ause -prejudice to the present applicants.' K

That the applican’ts beg to stéte tﬁm the Resp;mdents ought to have promoted the
pré’sent .applicé_nt holding selection in the year 2002, but n6§ ,doitig $0 now they

sdught.td promote on‘ly 8 persons ignofing the cases of the present applicants which

is not at all sustainable in the eye of law. Since the Respondents have given the

promption to the SEE/Drg from SE[Dré as per the letter dated 27.4.04 they also
ought fo have promoted these apphcants foﬂowing the same manner an@-meiﬁod as
h'as been followed in their case. | |

That the épplicants Beg to state that they have been apprising the m;atter before the
Respondents through their Union.but. all hav.e falien on deaf ears. Having withou?
any altemative remedy they have come before this Hon’ble Tribunal seeking

redressal of their grievances.

L
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The applicanté crave leave of thls Hon’ble Tribunal to produce all the
COrrespondences at,th’e time of heéring of this case. -
4.1Q That fhe‘applican.ts beg to state that the respondents are responsible for not
- holding selection and 'postponing titx;e to time without any reason and ﬁow the
Resf)ondents are taking méve -td‘ promote 8 persons without hoiding any
selectiEm and vvitho;xt tékiﬁg into .considerétion the vacar;cy position shown by “
the GM/Céh/Mlg. Hence the applicants pray before this Hon’ble Tribunal for
a direction thards the Respondents to prodﬁce all the relevant records at the
time of hearing of this case. | |
' 4.18  That this application has been ﬁle.d bonafide and to secure ends of justice.
5.° Grounds."v | |
51  For that the action of the Respondents in not holding the selection for the
| profnotion tor the post of SE/Drg. .is per se illegal,' arbitrary, violative .of
yarioﬁ's provisions of service jurisprudence hence same i liable to be set aside
and quashed. . |
5.2  For that as per the order dated 27.4.04 the .vasancy position in the Grade of
SE/Drawing and Design Cadre of Civil Engineéring Department is 19 posts
but now'-‘the Resp:ondents sougilt to promote 8“§,eéons oriiy, .ignoring the
vacancy position is per se illegal and not sustainable in the eye of law.
5.3  For that the Respondents time to time have been issuigg notiﬁcatic;n fbr.
selectiof_n and have been postponing the same without any reason bj which the
appli;ants ha\»fe‘ Been- denied their 1egitimate promotion is per se illegal,
arbitrar§ and no sustainable in the eye of law and th_erefore liable fo ’bé sot
aside and quashed.
54 i'*‘or that the action of the respondents in not acting on the Railway Board’s

order in case of the present applicants but has been done in case of other grade

without showing any reason is per se illegal, arbitrary and violative of various

Md. A Az
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- provisions of the Constitution of Ipdia as well as service jurisprudence,'.henice
_the same are liable to be set aside and qﬁashed. |
- For that in any view of the matter the aétioh/i;xaction on the pax;t of the
Respondents in not holding the séiection for the promotion for SE/Drg. and |
) ﬁow— sought to fillup 8 post.s without holding any selection and wifhoﬁt taking.
- mto consideratioﬁ the vacancy position as describéd'in the facts of th;e case is
.not at’all éustainable in ltht;, eye of _iaw and liable to be set aside and quashéd. |

The applicants crave leave Of this Hon’ble Tribunal to advance more

gréunds on- legal as well as on factual aspects at the time of hearing of this
case.

Details of the remedies exhausted :

The applicanfé, have come before this Hon’ble Tribunal against the actioh of

the respondents in not holding the selection in time. In thie regard the

applicant had been approaching beforé the respondénts through Employees

‘Union. The applicénts crave leave of this Hon’ble Tribunal to produce the

same as and when this Hon’ble Tribunal destres to peruse.

Matter not préviously filed or pending with any other Court :
The applicants have not filed any other case/applications in any other

Court/Tribunal regarding the present sﬁﬁject matter.

3 Reliefs sought :

Under the facts and circumstances stated above, the applicants pray that the

instant application be admitted, rédm"_dé.be called for and on pemsél of records

\ .

and upon hearing the parties on the cause or causes. that may be shown be

pleased to grant the following reliefs. _

\ , :
To direct the Respondents to hold selection as per the vacancy position -

‘shown by the order dated 5+ 1,04 (Annexure- = 2Y by the

GM . Mlg - b oot -l aexiah,

f NG A s
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. 83

10.

11

84

To direct thé Reépondents to promote the applicént's as 'per'the Railway.
Board’s order dated 6.1.04 takmg mto consxderatton the ‘vacancy posmon
‘as on 111.03 in the Grade of SEDrawmg ‘and Design of le

| Engineering Department s \l/ws : \u.vw done v &CE M(,

~ Cost of the applzcanon |

" To grant any other relief or rehefs as the applicants may be entltled to and“
as may be deemed fit and proper under the facts and circumstances of the
case.. ‘ . . o

Interim order prayed for :

Pendingvdisposal of this application the 'applicénts pray for an interim order

.directing the respondents not to issue aily order prom oﬁng persons to SE/Drg.

from ]'E/I/ng

Partnculars of the Postal Order :

: Posta_l(}rderNo. 'LD SN /\,\ &0 q F(’»
‘Date;v . -,\'2\,‘?—\%\75 :

Issuing Office -~ Guwahati GPO

Payable at — Guwahat;i GPO

- List-of enclosures

An mdex showmg the particulars of documents enclosed.

a0 ol Asant.
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 YERIFICATION
o | o ‘ L
L Md Kham Ansan son of late Hab1b Ansari, aged about 45

years by professnon servme resndent of Mahgaon Guwahati do hereby
venﬁr thatI am one of the apphcants in the accompanying apphcatton I

am acquamted w1th the facts and circumstances of the case. I hereby venfy

, _ LWL WS WAE - Wig
~ that . the  statements ‘made  in paragmphs ShNi

are true tc my knowledge those statements made in paragmphs
W M3 MW e Wy

A dre matter of records and rests are my humbie submlssxon and thatIhave
\

not suppressed any matenal facts.

-

And T set my hand on thls venﬁcat:on ‘today the 25“‘

Febmary, 2005 at Guwahatl

Nd KA Ansand

Applicant
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.. General Manager(P) .1 . 7
'Mnligﬂon unhnti-— <
Sub':-,'.Selecti on for the post of . SE/DR :
in’'scale: RS.6500-10500/- '\gninst . ! '
DR & DP- quot'\ of L,ivi_‘li.Er}_ggA.D ptt.’; .
’ 1G1s, not1i‘ic'\t1:m of even . mmbem
: ] ,,jbeen ‘decided to hold the ‘selection for . @
? wing: wacanctes in the. category ment,'goned bel v
g'lecti afi consisting of writteh ést. The'n
1an: 48 nentioned bel:m. i
[Totnl - e f.'.‘
Vncr\mieS. :
'ng’ ligibie'cnndidntés nny be directed ta Appear- m
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o, PC-1L "’ooa/c;{c:/ . New [rethi dated: 06- 1 200"
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The General Managers,

All Indian Raliways !
-~ o N
& Production Usnits Lo
{ &2 per malling list) f
§ Sub: Re z*u&frizzg of certain Group §° & L¥ cadres, g o
] X Y . s
Reference this Ministny's letter of even ntmber dated { on e avonve ? 'r
, smyz‘.cf i ;
. i
. ... I, . . Pursuan{to the discpssions, held with i s
) . with the approval of the Presideni in partial m |
finistry’s letter of even number dated OQ-]G-ZOO-:decidei the folloving: _ ' |
. ' : - L i
{1)  Percentage dists ribution of gosts in the caregonies of ,h»,;;r' ne Dris 1 Driese i
Assistents/Electrical Assistants should be -evised from the exis nEL to the T &
ratio of 30:70; Ch
. L - N B
Cn) ercentage dlvmhu(um of the nosts for the catcaory of Trchnical Supervisors for i
the cadres whe;e ‘Mistries. posts arz not. 2disting s:hop.u he revised from the =
oy : NG - CE
existing 17:28:25:30 to the ratio of 21:2G: 2426 . i
‘ ; i
:1 2 DEBET2 S i i
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o .
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ANNEXURE - ‘E’
Do g e e <7 by B i YTERTE TR
CATEGORY ~RADE (Rs.) | KISTING
- | euge
— ll — - {
Tecinical Supervisors I 7450-11500 /
1 dres where paosts of i 500

:pervisors (erstwhile .
1siries) are axc.xlable/

N
(ll(YJ\j

L) o
(@)

_ f Teci mw S'L.Demiaors

~J
NN
—

\0

;’
i
i
|
L ; 1
-,‘ 7450-11500 [ |
| 6505-10500° 28 ]l
- |
| |

5500-9000 , 25 24 i
/ 5000-8000 30 26 |
. _ ]

{

- o) (Z':)R--i will now be ac:?miss;'ble in the'cases of

$5ions in respect of the fniowmf‘
e'en 'mmo r dated 0%.10.2003 as——

Y. This restruct turing of: oad es will be with refer nce 0

th= sanctioned cadre sstr ength 'as ‘on (.:i F2005 " Thess -
. .

staff’ wnu wi ]E be placed in higher grades a
impiementation of

grades w. e.f Gl

these ord ers wiil draw pay i
$1.2003.

and p\,aw against the additiona highsr
of ms fucturing will }‘ave thetr

vy .
r.e.f

Staff seiected
grade posts as z r'*suh
pey fixed under Rule i3 3 (FR-2
01.11.2003 with ;ue;usu,ai oction
per ¢ ‘iarr. r’uies
however, nc I'onger e in the <2
movement £on iower Qfade tc higher grad
non-functional situstions where the ere-1s mo chan
duties and responsi bmws €.g as in the
movement from Goods Guards to Sr."Goods Guards
and Goods Drivers to St Godds Drvers etc. In the
ase of such movement, the pay will be fixed under
Rule 1313 (FR 22) (D) (e Howeéver, the
enefit 'of fxation of pey unaer rule 1313 (FR-22X1)
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fing classificarion - 4. The existing cigssiticanon of the pogts coversd by

mrd £ i A b ace fralamtiam g lecrion’  ac rhe
ang fwling up of the these oroefs_,as selection’ and ‘non-selecrion . &S the
3 o R P U I 5 - e 2le

asé may De, remains anchanged.  However, for the

()

™

-

KXY

purpcse of i"ﬂ"f"‘"‘lﬁ’l‘[a-’;iOﬂ ¢ these orders. if an

individual  Rail way ant  becomes due for

vomouon to a post ¢l . a ‘selection’ p-ﬁs", ti*:e
existing selection procedu're will stand modified

such a case 10 the exten: rhat the Mlevn\,;-\:"] be
vased oniy on scrutiny . of service records._and
ceniideniial reports withoy: holding any written and /
O Viva-voce iest. Naturally under thig proczdure the
cz—.rl'-oou._auon as ou’stanuuw will not Agure in the
pane This modifie Scton procedure’ has been
decided upon by the MxmsL v of Railways 25 -z one
time exception by’ special, dispensation, ix view-of the
the ODIC\,t ve of expedis B the
blhh/'r'\ 3()! L)L,m

aumbers involved, w
implementation of fhe‘:“
classified 23 ‘non- s?)en,t 1067 ai the ume of
msuucturmo the pramotion, will be basec onlv on

crutiny of service records and configes ma) repos is. 'I
aft 'r‘he 'beneﬂt of je StruCTUTIng
tended on g‘;assmg t'nc

*3
i

..:
o

thP case of. Artisan 5t
under dhese orders il he ¢
requisite Trade Test How °\'°’. in case of placeme
Supervisors {erstwhile . Mistries) Lo}

it

e SO00-800G ihe MElruCiions confaimed in Paru-432

shouid be foliowred.

l“‘CJ L

far UO
tnis -cadre rcsrucyzué'ing
vacancies should be filled in (hs following sequence:
(i } From panels approved on or before G 11.2003
and current on thai date -

' dicated in nara 4

(1) and the balance in ihe manner ind

Such seleciions which have Dot been finzlised by

01.71.2003 shou Id be cancejjed, (.Hanjonec

Au VACENCIes ar
norimai seieciio
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o
ffom the daie
rules. Thus th
- 01.11.2007 is
: . inres LUCIUTiNg )
rule fprobpﬂcm'o premo
‘up of vacancy wiil apply.
4.5 In cases where percentages have hesn reduced in tiie
-  lower grade and ac new post becomes available as 2
- esult of restrutturing, the existing vacancies ‘on
. " 01:11.2003 shouid be filled up by normal selecrion
‘ procedure. :
4.6 Employees who rerireffes sign in between the period
) “from 01 15.2003 ie the date af effact of this
§ f Testructur :n;{éazs of actual - mnplemeniztion of
: T these orders, will be¥eligible for ‘Lhe fixation&Henefits
! £ ( il "

Uplomoticn cissucd -

and arears under these orders wef 07 11 2 4./_u.:-.

While impiemmaru zhe xvsr.uwrsc: orde

struetions

-foH")\v“" Howevar, \vmlra wns;d(wmw any w'anmon

hn residency period prescrived for Promeiions 1o
Managers e i

Wity n In

var 10 caréaories. ireneral

pfvr5¥)4..,1§§‘. NS Ciool K

T ot compromiseg

o

Kindly acknowled u receipt.
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|.
i

Hingi version v«ilj"fcllo\.\/."

No PC-II/2003/CRC/6

ROpy Wil <0 spares) for ma.u“c to

(Shriprakash) ,
Director. Pav Comimission - I
Railway Board

Neaw Delhi, d&L@O 06-01-200
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R | OrFICE OF TiE .
No :§l2_5h-'/z-1 /I11/Pt=TV(B) Tu pana R
Ne oRailw‘y . ' _ '
: Grade wise vacancy poaltien of ' : ;
&ming and Design Cadre of. W%mhn\, ogaL, ' |
' Civil Enggls . departsent under A !
@G LG{HQ Unit);o o oIS : ;
L RERRER ;

Pleaseffumisn thsgrade gwise vacancy posfi;io

¢ -
of irawing ani design cadre of Civil mgge.

as.per format given helow‘@ N

deparment(m un&t)

‘Incumbent Designation [ 503 as
= mla

en: 4/11/@3 R

on o1l | VAcancy §.
} ... RIS LN . I8 r

----
s 3

| '.l‘he ahave pasitian 18 urgently neeiai ‘bo moess
selection/ Suitability test of drawing cedre for fillmg up. th
vaoanoies against mstmeturdng .

It the stnffr\uorking on ad~hoc Bagis the. iate er ,
promotien may please ®e indicated accordingly VS }
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© NERAILWAY-CON

No.E/254/C/Selection/DRO/NG il

To
GM/P/MIg,
N.F. Raiiway.

Sub; Grade wise vncafnipy «po‘s;‘i'tidn-bfl-brawing &
department undeir:(}M/Cbang;(HQ. Unit) _ :
Ref: Your letter No.E25421/14/p11V (E) dated:26.04.2004, -

As desired, the

department under
please.

DA: As above.

.

.8
N

staff. position of Drawing and Des;

LA
i

K
LN

———
SRR

RO

| - Office of the
General Manager Con)
Maligaon, Dated.ﬂ:(m.z{)(}:t .

.D@si;’gﬂC&dltpriVil Engineering a A |

Lot gn Cadre of Civil Engineering
GM;C«m/M@. (HQ. Unit) is sent herewith at Annexure-A for disposal -

(AK. Sinha) ' .
APO/CON/MLG.

 for GM/Con/Mlg.
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STATEMENT OF BOS UNDER GM/CON/N.F. RLY. INCLUDING HQ. UNIT Annexure A
~ . — JONROLL(HQ. Unity] _ Other than HQ. Unit '
Category Scale BOS- Ad-hoc | Regular | Ad-hoc Regular Total Vacancy
- |sse/org. - |7450-11500/<| 4 - 2 - 1 _ 3 1 9} |
[SE/Drg.  |6500-10500/- 3;{’3‘L 3 7 - 6 1§ 16:—@ z ;
JE/MDrg. | 5500-9000/- { 33 2 | 21 2 6 3| 2 -
JE/N/Drg. | 5000-8000/- 15° . 2 3 6 11 | a4 L
ADM 4000-6000/-| 9 | - - - . 7 .7 2 ‘
SSE/Design|7450-11500/- - - - - - - .
SE/Design |6500-10500/-| 7 2 3 L - 5 2
- &7 “'4,. {
£ . - i
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A.

B.

C.

lNCUMBENT OF DRAWINC AND DESIGN CADRC UNDER

CONSTRJCTION ORGANISATION (HQ UNIT)

SSE/Drg. _“‘j | ﬁ'

SE/Drg.

JE/YDrg.

1 sn;i U;_;K,Guha . (Reg)
2 Smt. Kanika Das - (Reg))

1 Shri Satbeswar Baishya . (Reg.)
2 Shn Bhupen Ch. Hazarika . (Reg.)
3 Shrl Gautam Singha Roy (Reg.)

4 Syed Muniri Ahmed ~ (Reg.)
5 Smt. Nizara Bora . (Reg.)
6 Shn Ranjit Kumar. Sharma -(Reg.)
L 7 Smt. Dlpall Gohain - . (Reg.)y
. 8 Shri-Naba Kumar Das "(Ad-hoc)
9 Shri Bljoy Hazarika - . (Ad-hoc)
10 Shn Gautam Kumar Das  (Ad-hoc)
1 Shn A. C Kachari "~ (Reg.}.
2 Smt Bhadrawatl Palhak - (Reg.)
.3 ShiKC.Dutta - (Reg.)
" 4. Smt Jharna Sarkar ‘;(Reg.)
' 5 Shri B, Patgii = " (Reg.)
‘ 6 Shri D P. Sengupta - . (Reg.)
7 Shri Gauranga Dey.. = = (Reg.)
8 Shii B. Kalita . (Reg) .
- 9 Shfi- Jitu Hazarika - (Reg)) —_
' ‘10 Shei: T Deb Rov/ . (Reg)) ' e e,
" 11 Shri Rajam Kt. Sharma - " (Reg.) : ‘ B
":.12 Md. Khalil Answari (Reg.) =
13 Shri BK. Majumder {(Reg.) :
14 Shri Kanchan Dey. , (Reg;;) o :
15.Smt. Nafhita Deve”™ . (Reg® o ?
© 16 Smt. M. Deb Roy . (Reg.)
17 Shri S.R. Barman . (Reg.)

18 Shri Sanjoy Bhaltachauet/ (Reg.)
. 19‘S'hr| Netai Chakrabortyz” -~ {Reg.)

- 20 Shri. Sadhan Chakrabor’[/ (Reg.) , ‘ \\
" 21 Shri.A. K. Das (Reg.) . ' R
22 Shn Joydeb Sarmah/ A(Ad—hoc) ’ ' o |
23 Shri A, Kurmn / " (Ad-hoc) y

o rof costn of SE 3 JE Jitw 224 Me, 390

~

e e
e A e
22, ~




/ \Xﬁm.;:;:: e o o P _r.. -

JE/U/Drg. 1 Shri Charu Medhi °
‘2 Smt.Ranu Bala Dev

(Reg.)
(Reg.)

Shri P. Bose who is orginally as ADM at present

working as Console Operator on Ad-hoc basis.

E  SE/Design’.. 1 Shri P. Purkayastha.

: ~ 2 Shri T. K. Chakraborty -
3 Shri B.C. Das
4 Shri R. K. Moitra _
5 Shri S. K. Singha Roy

(Reg.)
(Reg.)
(Reg.)
(Ad-hoc)
(Ad-hoc)

A, ARAIA T 3
4

L= mmi!ﬁé\s@@ %’,ﬁ
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onrok 0ostn 0f S & JE Jitu 224 Me, S50
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oL The promotecq shown aoamst Sl No 1 to 4 (her ehg‘lble fo
‘ promotlonal beneﬁt w €. £ 1 11. 03 agamst restructurmg '

TR S T

(?’E:?: e el *-:—:":“"*‘“*‘“—* - T _ L

‘l‘"restru'cmnn

S

wefl 11 03asunder-

LWMLMW

' Desxgnatlon & scale of pay I Now posted as.under

SE/Drg( 6500-10, 500/-)

| Pr.CEME

DY CE/Br Lme/MI,G e

b ~do-

T Bindia Pihak-

."SmtSutapa Khann

"' of pay in the hlgher srade from the date of next mcrement du¢ he the
grad¢ within one month from the date of issue of this order. <
3. This hdS the approval of competent authorn‘y
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